
For the applicant : fir,K,Sarkar, counsel 

For the respondents: 1s.U.h2tt2ch2rya, counsel 

Heard on : 5,9,97 	 Order on : 5.9.97 

0 R 0 E 

A.K. Chatteri ee.V 

Heard both the counsel. The counsel for the petitioner 

states under instruction the the qrievance of his client is redressed 

and he does not wish to press the application. The application is, 

therefore disposed of as not pressed. 
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